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Siliguri Town Raillway Level Crossing

4438. SHR] AMAR ROY PRADHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whethey there ig any proposal
under consideration to remove the
Siliguri Town Railway Level Crossing
(Ghoomty), North Frontier Railway
which ig in the heart of the city for
the construction of a flyover bridge
there for the easy movement of tra-
fic and pedestrians etc.;

(b) if not, the reasons therefor;
and

(c) it so. when the construction
work of the flyover bridge would
start and what is its estimated cost?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR.
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LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (¢). A pro-
posal {o construct a road over-bridge
in replacement of existing leve] cross-
ing near Siliguri Northeast Frontier
Railway is under the examination of
the Railway in consultation with the
State Government. The detailed de.
signs, drawingg and estimate have not
30 far been finalised and mutually
accepted by the Railway and the
State Government. ]t is not possible
at this stage to say when the work
will start and what will be jts esti-
mated cost.

Selling of aduiterated comfectionary
by Parley Products Lid,

4439. SHRI DHARAM DASS
SHASTRI:

SHR] K. LAKKAPPA.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) whether Parley Products Limit-
ed Bombay have been fined Rs, 2
lakhs by a Bombay Court;

(b) whether it is due to the fact
that their product confectionary has
been found adulterated ang is inju-
rious if consumed by human beings;
and

(c) if so, the action contemplated
by Government in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) On 24th
November, 1880, that the Metropolitan
Magistrate, Delhi. convicted Messrs.
Parley Products Private Ltd. Bombay
under Section 7/16 of the P.F.A. Act;
and sentenced to pay a fine of Rs. 2
lakhs only and not by a Bombay
court.

(b) The Delhi Court found that the
sample of hard boiled confectionery
connected with the case was adulte.
rated as per the certificate of Director,
Central Food Laboratory dated 3rd

April, 1974,





